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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Bombay Motor Vehicles Tax, the Motor Vehicles (Taxation of Passengers). the
Mabharashtra Education and Employment Guarantee (Cess), the Tax on Sale of Electricity, the State-Tax
on Professions, Trades, Callings and Employments, the Tax Acts (Amendment) and the Employment
Guarantee (Amendment) and the Bombay State Scarcity Relief Fund (Repeal) Act, 2008

(Mah.V of 2008). is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. V OF 2008.

- (First published after having received the assent of the Governor, in
the “Maharashtra Government Gazette”, on the 19th March 2008).

An Act further to amend the Bombay Motor Vehicles Tax Act,
1958; the Bombay Motor Vehicles (Taxation of Passengers) Act,
1958; the Maharashtra Education and Employment Guarantee
(Cess) Act, 1962; the Maharashtra Tax on Sale of Electricity
Act, 1963; the Maharashtra State Tax on Professions, Trades,

Callings and Employments Act, 1975; the Maharashtra Tax Acts
(Amendment) Act, 1975 and the Maharashtra Employment
Guarantee Act, 1977; and to repeal the Bombay State Scarcity

Relief Fund Act, 1958.

WHEREAS both Houses of the State Legislature were not in
session; ‘ :

(¥R)
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AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
immediate action further to amend the Bombay Motor Vehicles Tax
Act, 1958; the Bombay Motor Vehicles (Taxation of Passengers) Act,
1958; the Maharashtra Education and Employment Guarantee (Cess)
Act, 1962; the Maharashtra Tax on Sale of Electricity Act, 1963; the
Maharashtra State Tax on Professions, Trades, Callings and
Employments Act, 1975; and the Maharashtra Tax Acts (Amendment)
Act, 1975 and to repeal the Bombay State Scarcity Relief Fund Act,
1958, with a view to abolish the funds established and maintained
under the said Acts; and further to amend the Maharasthra
Employment Guarantee Act, 1977 ; and, therefore, promulgated the
Bombay Motor Vehicles Tax, the Motor Vehicles (Taxation of
Passengers), the Maharashtra Education and Employment Guarantee
(Cess), the Tax on Sale of Electricity, the State Tax on Professions,
Trades, Callings and Employments, the Tax Acts (Amendment) and
the Employment Guarantee (Amendment) and the Bombay State
Scarcity Relief Fund (Repeal) Ordinance, 2008, on the 22nd February
2008 ;

AND WHEREAS it is expedient to replace the said Ordinance, with
certain modifications, by an Act of the State Legislature ; it is hereby
enacted in the Fifty-ninth Year of the Republic of India as follows “—

CHAPTER1
PRELIMINARY.

1. (1) This Act may be called the Bombay Motor Vehicles Tax, the
Motor Vehicles (Taxation of Passengers), the Maharashtra Education
and Employment Guarantee (Cess), the Tax on Sale of Electricity, the
State Tax on Professions, Trades, Callings and Employments, the Tax
Acts (Amendment) and the Employment Guarantee (Amendment) and
the Bombay State Scarcity Relief Fund (Repeal) Act, 2008.

(2) It shall be deemed to have come into force on the 22nd February
2008.
CHAPTER 11
AMENDMENTS To THE BoMBAY MOTOR VEHICLES TAx Acr, 1958.
2. In section 11 of the Bombay Motor Vehicles Tax Act, 1958
(hereinafter, in this Chapter, referred to as “ the Motor Vehicles Tax Act ")—
(@) sub-sections (1), (4) and (5) shall be deleted;
(b) Explanation shall be deleted. '
3. In section 23 of the Motor Vehicles Tax Act, in sub-section (2),
in clause (g), the words “and the manner in which the amount

standing to the credit of the State Road Fund shall be expended
under that section” shall be ‘deleted.
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CHAPTER 111

AMENDMENT TO THE BoMBAY MOTOR VEHICLES
(TAXATION OF PASSENGERS) Acr, 1958.

Ll;((:/nl]i 4. Section 5A of the Bombay Motor Vehicles (Taxation of

of 1958. Passengers) Act, 1958, shall be deleted.

'~ CHAPTER IV
RePEAL OF THE BomBAY STATE Scarcity ReLiEF Funp Act, 1958.

Bom 5. The Bombay State Scarcity Relief Fund Act, 1958, is hereby

LXXXIII
of 1958. repealed.

CHAPTER V

AMENDMENTS TO THE MAHARASHTRA EDUCATION AND EMPLOYMENT
GuaRANTEE (CEss) Acr, 1962.

Mah. 6. In Chapter II of the Maharashtra Education and Employment
Ofxl)f,\é/y Guarantee (Cess) Act, 1962 (hereinafter, in this Chapter, referred to
as “the Education and Employment Guarantee (Cess) Act ”), in the

heading, the words “ and State Education Cess Fund ” shall be deleted.

7. Section 6 of the Education and Employment Guarantee (Cess)
Act shall be deleted.

8. In section 26 of the Education and Employment Guarantee
(Cess) Act, in sub-section (2), clause (a) shall be deleted.

CHAPTER VI

AMENDMENTS TO THE MAHARASHTRA TAX ON SALE OF
ELEcTRICITY ACT, 1963.
Mah. 9. In section 5 of the Maharashtra Tax on Sale of Electricity Act,
X,’&gf 1963 (hereinafter, in this Chapter, referred to as “ the Tax on Sale of
Electricity Act ”),—

(a) in sub-section (1), clause (b) shall be deleted;

(b) in sub-section (2), the words “ and the State Electricity Fund ”
shall be deleted;

(c¢) in the marginal note, for the words “ Transfer of proceeds of
tax to State Electricity Fund, etc.” the words “Utilisation of
proceeds of tax.” shall be substituted.

10. Section 5A of the Tax on Sale of Electricity Act shall be
deleted.

HIAT ABR\9
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CHAPTER VII

AMENDMENTS 10 THE MAHARASHTRA STATE TAX ON PROFESSIONS,
Trapes, CaLLinGs Anb EmPLOYMENTS AcT, 1975.

Amendment 11, In the preamble of the Maharashtra State Tax on Professions, Mah.
{ Preamble . A . . : (
\: M;E‘"nxvl Trades, Callings and Employments Act, 1975 (hereinafter, in this i((};lf'

of 1975. Chapter, referred to as “ the Tax on Professions Act ”) the words “ for
raising additional resources needed for implementing the Employment
Guarantee Scheme of the State Government and to provide for
establishment of the Employment Guarantee Fund ” shall be deleted.

Substitution 12, For section 30 of the Tax on Professions Act, the following
of section 30 tion shall be substituted, namely —

of Mah. XVI

of 1975.
Amounts to “30. The proceeds of the tax levied and collected under this Act,
be f’h‘ngm:g together with penalties and interest and fees recovered thereunder,

established shall first be credited to the Consolidated Fund of the State, and
Mn‘;’;‘f*z;h‘t‘:z after deducting the expenses of collection and recovery as determined
Employment ~ PY the State Government and the amounts of grants made to the
Guarantee  Jocal authorities under section 29, out: of the remaining amount,
Act, 1977. the amount necessary to ensure that, at the beginning of every
Financial Year, the amount standing to the credit of the Fund
established under the Maharashtra Employment Guarantee Act, )l\&h(')f
1977, is not less than Rupees 2,000 crore, shall, under appropriation 1978
duly made by law in this behalf, be entered into, and transferred to,

the Fund established under that A‘ct.”.

CHAPTER VIII
AMENDMENT TO THE MAHARASHTRA TAX ACTS (AMENDMENT) AC'i', 1975.

Deletion of 73, Section 4 of the Maharashtra Tax Acts (Amendment) Act, Mah.
section 4 of XVII of
Mah. XVII of 1975, shall be deleted. 1975.
1975.

CHAPTER IX

AMENDMENT TO THE MAHARASHTRA EMPLOYMENT GUARANTEE Acr, 1977.

Amendment 14. In section 12 of the Maharashtra Employment Guarantee Mah.

of section 12 XX of
of Mah, xx Act, 1977,— 1978.
of 1978. (a) 1in sub-section (3), for clause (a), the fo]lowmg clause shall be

Lubsututed namely -—
‘(a) the amounts transferred to the Fund under section 30 of
the Maharashtra State Tax on Professions, Trade% Callings Mah.

XVI of
and Employments Act, 1975 1975.
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(b) after sub-section (3), the following sub-section shall be
inserted, namely :—
“(3A) The State Government shall allocate requisite funds
for effective implementation of the Scheme.”.

CHAPTER X
MISCELLANEOUS

15. On the date of commencement of this Act, all the securities
(including cash balances, if any) in the State Road Fund established
under section 11 of the Bombay Motor Vehicles Tax Act, 1958, the
Health and Nutrition Fund established under section 5A of the
Bombay Motor Vehicles (Taxation of Passengers) Act, 1958, the
Maharashtra State Scarcity Relief Fund established under section 3 of
the Bombay State Scarcity Relief Fund Act, 1958, the State Education
Cess Fund established under the Maharashtra Education and
Employment Guaranpée (Cess) Act, 1962, and the State Electricity
Fund established under section 5 of the Maharashtra Tax on Sale of
Electricity Act, 1963 shall be deemed to be transferred to, and to form
part of the Consolidated Fund of the State and shall be held in, or
transferred to the name of the Secretary to the Government of
Maharashtra, Finance Department.

16. (1) The Bombay Motor Vehicles Tax, the Motor Vehicles
(Taxation of Passengers), the Maharashtra Education and Employment
Guarantee (Cess), the Tax on Sale of Electricity, the State Tax on
Professions, Trades, Callings and Employments, the Tax Acts
(Amendment) and the Employment Guarantee (Amendment) and the
Bombay State Scarcity Relief Fund (Repeal) Ordinance, 2008, is
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the Bombay Motor Vehicles Tax Act, 1958, the Bombay Motor
Vehicles (Taxation of Passengers) Act, 1958, the Maharashtra Education
and Employment Guarantee (Cess) Act, 1962, the Maharashtra Tax on
Sale of Electricity Act, 1963, the Maharashtra State Tax on Professions,
Trades, Callings and Employments Act, 1975, the Maharashtra Tax
Acts (Amendment) Act, 1975 and the Maharashtra Employment
Guarantee Act, 1977, as amended by the said Ordinance, shall be
deemed to have been done or taken under the relevant Act, as
amended by this Act.
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